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should take all appropriate steps to aet the 
farmers of Thanjavur District their due share 
of wator in the Cauvery and protect them. 

(Trallslation) 
t 

<v) Need to check inDltration of smugglers 
and spies in Barmer and Kutch District. 

PR.OF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh): Mr. Deputy 
Speaker, Sir. I would like to draw the atten-' 
tiOD of the Government under Rule 377 to 
,spying, illegal infiltration and smuggling 
activities being carried on in the Barmcr 
city, Rajasthan and, Kutch district adjacent 
to Pakistan border. Pakistani nationals 
iDdulging in such activities have been 
apprehended in Barmer many times. They 
are in collusion with the local shmugglers. 
The area of Bumer, adjacent to the desert 
of Kutch, is sparsely populated. Terefore, 
Pakistani spies take shelter in this area. 
Oftentimes, tbey move about in the area in 
the garb of beggars and lunatics and colJect 
valuable information. The hon. Home 
Minister should, therefore, issue special 
directives to the Border Security Force to 
check such infiltration. 

[E,.,Ulh] 
(vi) Need to Implement the recommendations 

of High Power panel on Minorities. 

SHRI G.M. BANATWALLA (Ponnani): 
I have to draw the attention of the Govern
ment to the need for implementation of the 
recommendations of the High Power Panel 
on Minorities. The Panel was appointed on 
10-5-80 under tbe Chairmanship of Dr. Gopal 
Sinah. The preliminary report of the Panel 
was received by the Government on 26th 
Januuy, 1981 and tbe final report on 14th 
June, 1983. 

The Panel had made a sample survey of 
nearly 80 diltrk:ts and found that the pliaht 
of minorities, principally, Muslim9, was bad. 
Tho Panel has made a number of important 
luucstioDs_ for the amelioratioJl of this 
miserable plipt. The final report bas been 
1,m, witb tho, Government ,for tho past 
more thaD ODe and a half years. It has Dot 
oven been placed OD the Table of this House 
,as ya. The previous Government }lad said 
that it attached tho hiabest importance to 
the' matter referred to the panel. Prime 
Minl.ter Shri Rajiv Gandhi has also ,taftlli 

in tho House on the Motion of Thanks on 
Presidential Address January 22, 1985 that-

"The problem of the minorities in India 
bas to be Ii ven special thouaht ••• ad 
our government will be doinl its best to 
try and start from the beginning and 
solve this problem once for all for a 
proper united India. " 

I urge upon the Government to expedite 
formulation of its' decisions on the recom
mendation of the Panel so that action for 
implementation is initiated without any 
further delay. The report and government's 
decision thereon have also to be laid on the 
Table of the Houses at the earliest. 

(vii) Need to sanction more posts of Judges 
for Goa, Dolman and Diu. 

SHRI SHANTARAM NAIK (panaji): 
In order to solve the problem of pending 
litigations in the various subordinate courts 
of the Union Territory of Goa, Daman & 
Diu, there was and there is a strong demand 
from the Members of the Bar and the people 
in general to create two posts of Additi onal 
District Judge -one for North Goa and the 
other for South Goa, and four posts of Civil 
Judge, Junior Division. For quite some 
time, the matter has been pending with the 
Central Government. 

In fact, the principle of "Justice delayed 
is justice denied" should be recognised right 
from the stage of creation of judicial posts 
and not merely from the stage of the 
administration of justice. It may be recalled 
that the President of India in his address. 
made on 17.1.85, to both Hc)uses of Parlia
ment, has promised that the government 
would take steps to render speedy justice to 
the people. 

I therefore, request the Central Govern
ment, specially the hon. Minister for Law 
& Justice to look iD\O the matter with top 
priority. 

(viii) Need to reConsider the decision to acquire 
Janel adjacent to the Eutera part of Tri· 
vandrolD CivD Airport for Air Force 
complea of Southerb Commancl. 

SHRI A. CHARLES (Trivan-
drum): While thanking the Government 
of India for starting the Southern command 
of the Indian Air Force at Trivandrum, I 
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may submit that the proposal to acquire the 
land lying adjacent to the Bastern part of 
the Trivandrum Civil Airport between 
Vatlakadavu and Chackai may create undue 
hardship to nearly one thousand families 
since this is a thickly populated area with 
high yielding coconut trees. There are more 
convenient Governmen t lands adjacent to 
the Airport. On one side of the airport is 
the sewage farm and on the other side is the 
huge campus in which the aquarium and 
physical education school are housed~ The 
aquarium has rematned closed for the last 
several years and the physical education 
school wants to be shifted from that campus 
in view of its close proximity to the Tra
vancore Titanium Products Ltd. Anyone of 
these campus could ea5i]y be used for this 
Project. 

Another important factor to be consi
dered is the risk involved in developing an 
Air Force Complex within the city limits 
where several lakhs of people, not to speak 
of the many hospitals schools, colleges and 
other Governmen t Offices are crowded, when 
there are other convenient and suitable areas 
available. The vast area of land in the 
Attipra village or the huge strip of land on 
the northern side of Velimalai very ncar to 
the land already acquired for the Air Force 
Complex (i.e. Akkutam area) wiil be more 
suitable. I would therefore plead that on 
humanitarian grounds the proposal to 
acquire the land between Vallakadavu and 
Chackai be dropped and steps taken for 
establishing the Air Force Projects choosing 
anyone of the above four sites. 

(ix) Need to declare 'llGADI' a closed holiday 
for Central Guvernment offices in Andbra 
Pradesh. 

SHRI AJOY BISWAS (Tripura West) : 
The festival of Ugadi which is the New 
Year's Day for Telugu speaking people of 
Andhra Pradesh has not been declared as a 
regular holiday for the last three years by 
the Central Government. Several representa
tions made by' the Confederation ot Central 
Government employees and other All-India 
organisations functioning in Andhra Pradesh, 
for declaration of Ugadi as a closed holiday 
for Central Government offices in Andhra 
Pradesb, were of no avail. 

Thouah it is. a restricted holiday many 
of the aecutive staff in Central Govern-

ment Department in the States cannot avail of 
it for administrative reasons. The local Cen
tral Government Employees Welfare Coor
dination Committee has declared 1S closed 
holidays this year and kept a provjaiOD of 
one more day ho Iiday for Ugadi supject to 
the clearance from the Department of Per· 
sonnel and Administrative Rerorms. But 
unfortunately this Department has not con
ceded the request. 

Ugadi is a prime festival in Andhra 
Pradesh and this year it falls on 22-3-1985. 
Hence I urge upon the Minister of Home 
Affairs to take an immediate decision to 
declare Ugadi as a closed holiday in respect 
of Central Government offices in Andhra 
Pr..tdesh in public interest. 

12.25 hrs. 

GENERAL-BUDGET 1985-S6-
GENERAL DISCUSSION 

AND 
SUPPLEMENTARY DEMANDS FOR 

GRANTS 1984-85-GENERAL-CONTED. 

[English] 

MR. DEPUTY·SPEAKER: Now. we 
take up further general discussion on tbe 
Budget (General) and Supplementary 
Demands for Grants (General): 

SHRI H. M. PATEL (Sabar-
kantha) : I rise to offer my observations 
on the Central Government's Budaet for 
1985-86. It is a well structured Budget. The 
Finance Minister took as his guiding themo 
an observation of the late Prime Minister 
that no section of the vast and diverse popu
lation of this couo.lry should feel unwanted. 
He had, therefore, attempted to see that 
all sections benefit from this Budget provj
sions and plans. Undoubtedly, the well-to
do and the rich bave benefited very consi· 
derably. This is given expression to by that 
deep thinking person and student of Budget, 
Mr. PalkhiwaJa, that this is one of tho 
finest Budgets he has ever .eon in tho last 
three decades. I t has allo been hailed by 
the Federation of Indian Chambers of Com
merce and Industry very warmly. I hope 
that when the President of the Federation 
gave expression to his pleasure, ho must 
also have realised that this puts the 
industrialists very much on thoir _tal. They 
have now to fulfil their various ptomiaes and 


